CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

0fa 1961/2001
Mew Delhi, this the 18th day of October, 2001

Hon®ble Shri kuldip Singh., Member (J)
Mon’ble Shri Govindan S.Tampl. Member (A)

amt. Hans Kumari
Wio Shri Madan Lal
working as Office Supdt.l
mates Branch, Northern Railway
Raroda House, Mew Delhi.
.. WApplicant
{Bv Advocate Shri g K. .Sawhney) "

¥ ER S USD

1. UNION OF IWNIDA THROWGH
General Manager
Noarthern FRaillway
Baroda House, MNew Delhi.

2. Mr. Sunder Lal
office Supdt.l
Rates Branch
Baroda Houss,
Mew Delhi.
. . Respondents
(By Advocate $Shri D.S.Jagotra)

O R DER (ORAL) .

Bv Hon’ble shri Kuldip Singh.

Meard both the learned counseal fmr the
parties.

z. The applicant has filed this On, sesking

following relisfs -

(i) to quash the illegal seniority list dated
1-6-2001 (annexure A-2) in so far as the
applicant is shown junior to Respondent No .2 .

(i direct the respondents  to racast
seniority o the applicant vis-a-vis

respondsnt  No.2 on the principle of law laid
down by the Hon’ble Supreme Court in case of
aiit Singh-I1.

fiiid direct e respondants to order
promotion of applicant to the post of Chief
affice  Supdb. scale Ra.  F450-11500/-  1r
preference to respondant Mo.2.

._..2/_,

b




= The grievance of the applicant is that the

respondents have not recast his seniority in the cadre

of Offics Supdtui for promotion to the post oF

Chief

Office Supdt. in wview of the decision of the Hon’ble

supreme Court in the case of ajit Sigh-I1 Vs.

denided on 1&=9-199%7.

in para 4 of their reply, they have stated that

_quegtion of revising the existing instructions on

the Railway Board have already considered the

%, The respondsnts have filad their reply

ject iz still under consideration of the Govit.

Uox

and

the

the

an

mattear

in consultation with Deptt. of personnel & Training.

Mowever, they say that if there is any specifioc

directions from the CAT/Courts, then they

implement the Jjudgement in accordance with the

L6

the seniority

laid down by the Hon’ble Supreme Coudrt. Mence,
+ind that this DA deserves to be disposed of with the
directions to thé respondents to ravise

1iat in accordance with the law laid down by

Hon’ble  Supreme  Court within the period of
months from the <date of receipt of a copy of

arder. Ordered accordingly.

4. DA is stands disposed of. NoO costs.
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